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New Delhi this the 22nd day of September, 2003 

Hon'ble Smt. Lakshrni Swaminathann, Vice Chairman (J) 
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VERSUS 

Union of India, through 
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India, Ministry of Defence, 
Central SCctt.(South Block ) 
New Delhi. 

2.Engineer-in Chief, 
Ministry of Defence, 
Kashmi r House Army Hqrs, New Delhi 

ajaji Marg, New Delhi-I 
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(Hon'ble Smt. Lakshmi Swaminathan, Vice Chairman (J) 

Learned counsel for the applcant admits that. the 
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Adrrtin1E;tratve Tribunals Act, 1985. Accordngiy, he prays 
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a fresh GA if any grievance survives in accordance withthe 

relevant law and Rules. 
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withdrawn wit.h liberty. 
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(V.K.Majotra ) 	 ( Smt. Lakshriii Swaminathan) 
Member (A) 	 Vice Chairman (J) 


